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PER TRIUNi4 	77/io/3 
,As per direction of the 

HoYble Vice Chaintian dated 
24,8.93, the matter is taken 
up from Sine-die list. Fixed 
for Final Hearing on_________ 

Issue notices 	the parties 
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OA 34/89 1 969/89, 970/89, 32/90. 

0 Tribunals Order: 	Dated:23.O2.l 

-t 

Shri 	P. 	S 	arayaflafl 	counsel 

or the' 	pti 	d 

Shri Bhatkar, 

c'6unsel for the respodflt. 

Shri Sethna states that the seniority 

	

list hasbeefl modified - a 	.the applicant 

Zs) r.grievance ;T\OW. In this 

backgro1fld Shrb ShánkaraflaYaflafl states 

that he want) to weeks time to seek 

instructions as to whether he would 

be in a position to withdraw the 

appliCati0fl in view of the latest 

position. 

Put up for 0fl 23.03.1994. 

4çe 

Lakshmi Swaminathan 	M.R. Kolhatkar 

Member (J) 	
Member (A) 
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